
              HIGH COURT OF JUDICATURE AT ALLAHABAD
            AMENDMENT  SECTION

                                                     (  Admin. 'G-I')  

         NOTIFICATION

N O.214-VIIIc-2 D ated:   All a h a b ad:     Augu st  10,  2009.  
          Correction Slip No. 240

In exerci se of  the po wer s  conferred by Article 22 5  of  the 
C on stitution of Indi a a nd all other po wer s  en abling it in th at beh alf, the High 
C ourt of  Judic ature at  All a h a b ad  is  ple a sed to m a ke   the follo wing 
a mendment in  C h apter X L  of  the All a h a b ad  Hig h  C ourt Rules, 19 5 2  
Volume I., w ith effect from the d ate of its public ation in the O f fici al G a zette.

      Amendment
 A  ne w  C h apter X L-A   a s  belo w, be added in  Rules of the C ourt, 19 5 2  :
C opie s  of orders/judgment uplo aded a nd m aint ained in electronic form on 
server s m aint ained in the High C ourt w ithout movement of record s:-
1. Application for copy:- Any per son, w h ether a  p arty to a  c a se or not, c an 
apply for copy of  order/judgment of  the C ourt of  the judici al record s 
a v ail able in electronic form, on server s m aint ained in  the Hig h C ourt. S uc h  
applic ation s h all be addre s sed to the Deputy Regi str ar, C opying. 
2. Contents of application:-Every applic ation for copy s h all be w ritten on 
the pre scribed form a nd s h all st ate:-
  
             ( a) N a me a nd addre s s  of the applic ant 
             (b) W h ether the applic ant is p arty to the c a se of w h ic h  the copy is  

   s oug ht.
             (c) W h ether the copy is to be sent by po st.
             (d) Full p articular s   of the order / judgment  of w h ic h  copy is  

   s oug ht, including the c a se type, c a se number, district a nd d ate of the 
  order/ judgment at All a h a b ad or at Luc kno w.

3. Copy by post :- W h ere the applic ant desire s th at copy be sent by po st , he 
w ill provide a n  envelop of the re quired si ze w ith  re qui site po st age st a mp s  
a f fixed on the envelop, to cover the  regi str ation ch arge s.   
4. Time for presentation :-All applic ation s  for copy s h all be received upto 
11 a .  m. in the morning a nd there a fter upto 3 p.m. in specified boxe s. T he 
copie s s h all be av ail able from the specified counters bet ween 2 p.m. to 4.30 
p.m.  
5.  Grant of copies:-  T he applic ant s h all be provided copie s of only tho se 
orders/judgments, w h ic h  are uplo aded on the server of the Hig h C ourt, w ith 
a uthentific ation th at  the copy m ade av ail able to the applic ant is  true a nd 
correct copy of  the order or judgment uplo aded a nd m aint ained in the 
electronic form on the server of the Hig h C ourt,  w h en the copy is prep ared.
6. Rejection of the application for copy:- An a pplic ation s h all be rejected, 
if it doe s  not cont ain nece s s ary p articular s, a nd is  not a ccomp anied by 
su f ficient st a mp s. If the order/ judgment is  not av ail able in the electronic 
form on the server, the applic ation w ithout gener ating the folio number w ill 
be returned. T he applic ant s h all h ave option to resubmit the applic ation, or to 
present it for prep ar ation of certified copy under C h apter X L  of the Rule s. 



T he d ate of  present ation in suc h  c a se  w ill be the d ate on w hic h  the 
applic ation is resubmitted.                                                                          
7. Scale of charges :- T he follo wing s c ale of ch arge s  is pre scribed for the 
copie s of order s/ judgments on server s in electronic form:-              
            ( a) Interlocutory order                R s.1 5                         
            (b) Judgment or fin al order         R s  1 5     
            (c) Depo sition                             R s.1 5
            (d) Decree or form al order          R s  1 5
     T he order/judgment or the documents  w ith  more th at 10 p age s  s h all 
attr act addition al ch arge of R s  10 for every next 5  p age s  or p art thereof. 
8. Free Copy:- For free copie s  ,Rule 10 a nd 11  of C h apter X L  s h all be 
applic able. For all other purpo se s  of  prep ar ation a nd delivery of  copie s 
C h apter X L, except for the Rule s  specific ally m ade in thi s  C h apter, s h all 
apply.  
        
                                                                                    By Order of the Court 
 

Sd/-
         ( Dinesh Gupta) 
        Registrar General

No.9823-VIIIc-2 D ated : All a h a b ad:              Augu st 10,  2009.
C opy for w arded for inform ation &  nece s s ary a ction to:

1. All the Priv ate S ecretarie s  att ac hed to the Hon'ble Judge s  of  the C ourt for 
inform ation of T heir Lord s hip s.

2. All the per son al S ecretarie s  / Per son al A s si st ant s  att ac hed to the O f ficer s  of the 
C ourt for incorpor ating a mendment in the boo k s  of the O f ficer s .

3. T he Regi str ar, Hig h C ourt  Luc kno w  Bench, Luckno w.
4. T he S ecretary, B ar A s s oci ation, Hig h C ourt , All a h a b ad.
5 . T he S ecretary, Advoc ate s A s s oci ation,  Hig h C ourt of Judic ature at All a h a b ad. 
6. T he S ecretary, A w ad h  B ar A s s oci ation, Hig h  C ourt of Judic ature at Luc kno w  

Bench, Luckno w.  
7. All S ection O f ficer s in the office of the C ourt at All a h a b ad .
8. T he St a mp Reporter, High C ourt of Judic ature at All a h a b ad.
9. S ection O f ficer( Bench S ecretarie s ), Hig h C ourt of Judic ature at All a h a b ad.
10. T he Libr ari an, Hig h C ourt of Judic ature at All a h a b ad.
11. T he Director, In stitute of Judici al Tr aining a nd Re se arc h, Vineet K h a nd, Gom ati 

N ag ar  Luc kno w. 
12. T he Director, Printing &  St ationery, U.P. All a h a b ad w ith the rem ar k  th at he m ay 

kindly get the notific ation publis hed in the O f fici al G a zette of the St ate of U.P. 
a nd at lea st 10 copie s of G a zette notific ation s o  is sued be provided to the Hon'ble 
C ourt. 

13. I/c Inch arge C o mputer Centre, Hig h C ourt of Judic ature at All a h a b ad. 
                                                                                                                            

                                          By Order of the Court

                    Registrar General


